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asked Centre to Write off loans worth Rs. 
2100 crores; 

(b) if so, Government's reaction thereto; 

(c) whether the entire amount is proposed 
to be written off; and 

(d) if not, to what extent and the steps 
taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M.V. 
CHANDRA SHEKHAR MURTHY): (a) Yes 
Sir. 

(b) to (d) As per the recommendation of 
the Tenth Finance Commission which has 
already been approved by the Government, 
5% of the repayment due with respect to fresh 
Central loans given during 1989-95 and 
outstanding on 31st March, 1995 shall be 
waived off. Debt relief to Orissa during the 
period of the Tenth Finance Commission i.e. 
1995- 2000, as assessed by the Tenth Finance 
Commission would be Rs. 17.50 crores. In 
addition Centre would also write off debt 
equivalent to the debt retired by the State by 
utilising the disinvestment proceeds of its 
Public Enterprises subject to a ceiling of 20% 
of State's equity in Public Enterprises as on 
31st March, 1995. The State would also be 
eligible for debt relief under the scheme of 
debt relief linked with fiscal performance of 
the State as recommended by the Tenth 
Finance Commission vide para 12.38 of its 
Reports. Twice the percentage improvement 
of the ratio of revenue receipts (including 
devolution and grants from the Centre) to total 
revenue expenditure in a given year with the 
average of corresponding ratio in the three 
proceeding years of repayment pertaining to 
fresh Central loans to States during 1989-95 
and as outstanding on 31st March, 1995 
would be written off. The loan waiver to the 
Government of Orissa during 1995-2000 
would be covered by the Award of the Tenth 
Finance Commission. 
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Telecast time earmarked for Bengali 

Programmes 

*236. SHRI ASHOK MITRA: Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the proportion of the total telecast time 
in Doordarshan I and II channels earmarked 
for telecast of programmes in Bengali; 

(b) the proportion of total time allocated 
for broadcast of news in Bengali through 
these two channels; and 

(c) whether the content of all program 
mes telecast through these channels, 
including the reporting of news, is required 
to be vetted by the authorities in New Delhi? 

THE MINISTER OF INFORMATION 
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AND BROADCASTING (SHRI P.A. 
SANGMA): (a) Ninety six percent (approx), 
Sir. 

(b) Five and a half percent, Sir. 

(c) No, Sir. 

Violation of norms by Punjab and Sind 

Bank 

*237. SHRI GURUDAS DAS GUPTA: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Government's attention has 
been drawn to the news-item captioned 
"Punjab & Sind Bank violates norms to show 
profits" appearing in "Business Standard', 
death 20th September, 1995; 

(b) if so, whether it is a fact that the 
auditors in their Audit Report have pointed 
out serious lapses and non-compliance of RBI 
guidelines; 

(c) whether it is also a fact that the 
Chairman-cum-Managing Director of the 
bank whose term expired in May, 1995 has 
been given extension by setting aside all the 
norm and even without the recommendation 
of RBI; and 

(d) if so, the action taken by Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (DR. 
DEBIPROSAD PAL): (a) Yes. Sir. 

(b) Reserve Bank of India (RBI) has 
reported that the special inspection team 
deputed by the Department of Supervision to 
look into the issue raised by the Statutory 
Auditors of the Punjab & Sind Bank has in its 
preliminary report corroborated some of the 
deficiencies relating to income recognition, 
asset classification, provisioning etc. 
However, RBI has not yet come to a 
conclusion that the deficiencies are such that 
they merit action like recasting of the balance 
sheet. 

(c) and (d) With the approval of the 
competent authority, Shri K.S. Bains, 
Chairman & Managing Director, Punjab & 
Sind Bank, has been advised to continue in 
office until further orders. 

Violation of BIFR Directions by SBI 

Group of Banks 

*238. SHRI RAJNI RANJAN SAHU: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether the State Bank of India Group 
of Banks do not follow the directions and 
guidelines of BIFR in connection with 
rehabilitation package to sick industrial units; 

(b) if so, the number of cases which have 
come to the notice of Government during the 
last three years; and 

(c) the details of directions issued by 
BIFR since 1988 onwards, the number of sick 
industrial units rehabilitated by BIFR with the 
participation of the said group of Banks and 
whether the said group of Banks discharged 
financial obligations as per direction/decision 
of BIFR and IRBI during the same period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (DR. DE-
BIPROSAD PAL): (a) State Bank of India 
(SBI) has reported that SBI Group follows the 
directions and guidelines of Board for 
Industrial and Financial Reconstruction (BIR) 
in connection with the rehabilitation packages 
to sick industrial companies. 

(b) Does not arise. 

(c) SBI has reported that out of 166 cases 
involving SBI Group where rehabilitation 
schemes have been sanctioned by the BIFR, 
28 companies have so far been rehabilitated 
with the participation of SBI Group. 

New Credit Policy of RBI 

*239.   SHRI SUSHIL KUMAR 

SAMBHAJIRAO SHINDE: SHRIMATI 
VEENA VERMA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank has lately 
laid down a new credit policy to contain 
inflation; 

(b) if so, what are the highlights of the new 
credit policy; 

(c) what are the rates of interest thereunder 


